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CENTIWJ ADNINIsTRA[VE TRIBUNAL 

CALLUTTA BNeH 

140.9.1398 of 1997 

Present : Hon' ble Mr. D. Purkayaseha, Judicial 14ezrber 

SUIvAT PATRA & ANR. 

vs. 
UNION OF INt)IA & ORS. 

For the applicants : Mr. A. Chakraborty, counsel 

For the respondents : Mr. P. Chatterj ee, counsel 

Heard on : 6 • 5 ,,99 	 Order on: 6 • 5.99 
R D E R 	i. 

g'. 

The applicants, namely, Srnt, Suxnatj Patra widow of Late 

Jyoti Pàtra, x..Gangman under PWI,olaghat, Midnapur, S.E. PJ.y. 
and Trilochan Patra son of Late Jyoti Patra, have filed thiE 

application for appointmentf applitant No.2, Trilochan Patr 

on compassionate gzofld. According to the applicank-s at Jyoti 
S Patra died on 13.11.76, but his widow was not g Of ra1tea reritf I 	

• 

family pension on account of death of her husband. Therefore, 

the applicant No.1 wife of the deceased employee ap;roachea the 

Central Administrative Tribunal, Cuttack Bench by filing an 
p 	application bearing No.O.A. 166 of. 1994 and that had been disposed 

husband of the 
of on 24.6.94 with the order that theZapplicant No.1 should be 

deemed to have been regularised in servibe w.e.f. the date of his 

death and the respondents were directed to release firnily pension 
in favour of he applicant No 1. Pursuant to. the Court's order, 

the applicant. No.1 was granted the same. Thereafth, the applicant 

No.1 applied to the authority concerned for giving appointment to 

her son on compassionate ground since her husband has been 

regularised in service as per the order of. the Tribunal. But 

/

he respondents have not taken any action on the said represent 

Hence the applicants approached this Tribunal for having direct 

ton the respondents to consider the case of the applicants for 

ppointsnent on compassion ate ground. ' 

2. 	Respondents filed• written statement denting the claim 
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of the applicant. It is stated that the application is belated 

one and there is no scope for granting compassionate appointment 

under the scheme due to lapse of several years. It is also 

stated that the scheme of compassionate appointment started 

from 1979 in the railways and there is no provision to reoper 

the past cases for consideratiOn and thereby after 22 years 

of the death of the railway employee,' question of compassionte 

appointment does not arise. 

Ld. counsel Mr. A. Chakraborty appearing on behalf of 

the applicant, submits that since the deceased railway emplo ee 

has been regularised in service as per the j igneflt of the 

Central Administrative Tribunal, CuttadW Bench in O.A.166 of 1994, 
S 

applicant No.2, the son of the deceased employee has the rig. t 

to apply for compassionate appointment under the scheme. Ld. 

counsel Mr chakraborty refers to the judgment dated 7th Oct., 

1996 in 0.A.470 of 1993(AxnexUr&C' to the app.) and sthm.ts 
I 	 - 	 . 	 I' 

that since the deceased employee was regu].arised in sryice 
S 

after his 'death as per the order of the Cuttack Bé1Qch there ore, 

circumstance I for granting -benefit of appoi.ntm4nt on -  corrasst1  nt 

ground is still operative. So, the application ahoul.d be al 

 'Ld. counsel Mr. P. Chatterjee appearing on behalf of.  

the respondents submits that the application, is belated one 

and after a lapse of 22 years the application cannot be en 

a]the very obj ective of the scheme for 'compassionate appàintc 

will be frustrated if such belated application is accepedL 

by this Tribunal. Ld. counsel for the respondents also relied 

on the judgernerit dated 11.8.98 inO.A.No.333 of 1997(Smt. Jamini 

Bala era Vs. Union of India '& ors.) and it 'is submitted that 

the applicant has no case and thereby the app licatk6n is liable 

to be dismissed. 

/

S. 	I have considered the submissions made by the. id. counsel 

for both the parties. The -scope for appointmn on coITpasionate 

ground as enunciated by a cateria.of judgments of the Hon'ble 

Apet Cori. is now well se±±led.. The 146n1  ble Apex Court 

coritd.-.3 
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repeatedly reiterated that the belated application for 

pp0intment on compassionate ground normally should not be 

accepted by the Tribunal. Recently the Ron' ble Sireme Court 

has well settled the matter in a judgment ±eported in SCC(L&S), 

1998-570(State of U.P and Others V. Parasnath)., 	It should 

be kept in mind that the concept of compassionate appointment 

is largely related to the need of immediate financil assistance 

to the' family of the Government servant died in harness and 

the very fact that the family has been able to manage somehow 

all these years proves. that the family has some dependable 

means of subsistence. In the instant case, the application 

has bn filed after 22 year& from the date of death of the 

railway employee and it is found that the widow of the deceased 

has been granted family pension as per the j udgrnent of Central 

Administrative Tribunal, Cuttadk Bench, After getting family 

pension the applicants approached the authority for gi!4ng 
compassionate appoiImnent on the ground that the deceaa 

employee was regularised in service. 

6. 	In view of the aforesaid circistances, I am of the 

view that the applicant is not entitled to get any relief • 

after a lapse of 22 years. Ther'eby the application ià devoid 

of merit and is liable to be dismissed. Accordingly the 

application is dismissed awarding no costs. 

D. PUIAYA3THA'') 
M2MBER(J) 


